
NATIONAL C_9.\,rPANY t,AW T.RTBUNAL
PRINCIPAI, BENCII
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CA NO.

PRESENT: CIIIEFJUSTICE M. M. KUMAR
Ilon'ble president

Smt. Ina Malhotra
Hon,ble Member (J)AT"I'ENDANCU-CUM-ORDER SHEET OT'THE IIEARING OF PRINCIPAL BENCH OF THENA'I'IONAI, COMPANY I,AW'I'RIBT]NAI, OX S,iO.ItirO

CORAM:

NAME OF THE COMPANY: Punjab State power Corporation Ltd.
VS.

M/s. Panam Coal Mines Ltd& ors.

SECTION OF'.'IIE COM.ANIES AC.r^: 241/242of the Companies Act 2013.
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petitioner in the Court today and will be filed in the registry during the course of the day. We-accept the

prayer made by the learned counsel for the respondents. However, the reply will be taken on record

subject to payment of Rs. 10,000/- as cost.

2. Rejoinder, if any, be filed within three weeks with a copy in advance to the counsel for the

resDondents.

List for fufther consideration on 02.11.2016. fi(ln'"'-"'
(CHIEF JUST]CE M.M. KUMAR)

(] PRESIDENT

J^ ^-Ft*u&(INA MALHOTM)
MEMBER (J)

stn October,2016
(P.K. sud)
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reply within two weeks. However, the reply fras not Oedr' ftldd;t"e?lnS4 counsel for the #sW-
states that the reply is ready and a copy of the same tras 6EArl hafided.over to the cou(ft for ttre


